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MR. DEPUTY-SPEAKEH: The 
q'llestion is: 

"For fiThirty-second" substitute-
"Thirty-third" (1) 

The mqtion was adopted. 

MR. DEPUTY-SPEAKER: The 
question is: 

HThut the Enacting Formula, as 
amended, stand part of tne Bill." 

The mqbion waS' adopted. 

Enacting Formula. as amended, was 
adde.d to the Bill. -

The Title was added to Fhe Bill. . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): I beg to move: 

"That the Bill as amended, be 
passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill as amended, be 
~ 

passed." 

The motion was adopted. 

17.14 hrs. 

MOTION RE CONTEMPT ' OF THE 
HOUSE 

MR. D~PUTY-SPEAKER: As the 
House is aware at about 12.35 hours , 
today, six visitors calling themselves 
Keshar Sharma, Bhagat Ram Gupta, 
Anil, Shyam Lal Garg, Mahabir 
Singh and Ravinder Pal Singh shout-
ed slogans from the Visiters' Gallery 
and t~ied to throw some leaflets on . 
the Floor of the House. The Watch 
and Ward Officer took them into cus-
today immediately and interrogated 
them The visitors have made state-
ment~ but have not expressed any 
regret for their action. 

I bring this to the notice of the 
House for such action as it may deem 
fit. 

AN. HON MEMBER· One year. . . 
(Inte1'ruptions) 

ANOTHER HON. MEMBER: Qne 
month. (lnterruP;tions) 

MR. DEPUTY-SPEAKER: Please 
please. 

Mr. P. Venkatasubbaiah. 

THE MINISTER OF STATE IN 
THE: MINISTRY OF HOME AFFAlRS 
AND DEPARTMENT OF' PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to move: 

HThis House resolves that the 
persons calling themselves Keshar 
Sharma, son of Shri 'rep Ram 
Sharma Bhagat Ram Gupta, son of 
Shri R~m Kuma~ Gupta, Anil, son 
of Shri P. C. Mittal, Shyam Lal 
Garg, son of Shri Hazari Lal, Maha· 
bir Singh, ' son of Shri Chandagi 
Ram and Ravinder Par Singh, son 
of Shri P. P. Singh, who sho .lted 
slogans af about 12.25 hours t oday 
tram tne Visitors' Gallery and 
at\empted to throw some leaflets 
from there on the floor of the HousE!' 
and whom the Watch and Ward 
Officer took into custody imme-
diately, have .committed a grave 
offence and are guilty of ' the con-
tempt ' of this Hou~p. 

This House further resolves that 
the said Weshar Sharma, Bhagat 
Ram Gupta, Anil, Shyam Lal Gari:> 
Mahabir Singh and Ravinder Pal 
Singh be sentenced to ' simple im-
prisonment till 6 P . M. on Wednes-
day, the 24th March, 1982, for the 
aforesaid c-ontempt ot the house 
and sent tc Central Jail, Tihar. New 
Delhi. 

(Interruptions) 

SOME HON. MEMBERS: 
no. (tnterruptions) 

No, no, 

! 

SHRI JAGDISH TYTLER CDe]le 
Sadar): . Mr. Deputy-Speaker, Sir 
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SHRI G. M. BANATWALLA (Pon-
nani): Today only. 

SHRI GEORGE FERNANDES 
{Muzaffarpur): I want to raise a 
point. of order. 

(Interruptions) 

SHRI JAGDISH TYTLF.R : I want 
to say something before Mr. George 
Fernandes says something. 

MR. DEEUTY-SPEAKER : Your 

motion . .. 
(I nterruptions) 

MR DEPUTY-SPEAKER· Have you . . 
completed your motion? 

SHRT P. VENKATASlJBBAIAH: 
Yes. (Interrup ions) 

SHRI rAGDISH TYTLER: I want 
to sppak hefore Mr. Fernandes 
speaks. 

MR. DEPUTY -SP .A KER: There is 
a notic,," of substitute motion. 

(In terruptio ns ) 

MR JAGDISH TYTLER· 1 want to 
speak' before Mr. Fernandes speaks. 

MR. DEPUTY-SPEAKER : Mr. Suraj 
Bhan you want to move a motion? , 

SHRI JAGDISH TYTLER: I want 
to say something before that 

AN. HON MEMBER: The informa-
tion you h~ve given is not enough. 
You must also ... ( In terru ptio ns) 

SHRI KAMAL NATH 
wara). The information 
given 'is inadequatE-.' ~--

CChhind-
you have 

AN HON. MEMBER: We wan ~ to 
'know' the names of thOse who have 
sjgned the visitors' passes for them. 

SHRI KAMAL NATH: We want to 
"lOw the names of the M.P!'. who 

led the passes. 

SHRr JAGDISH TYTLER: Mr. 
Deputy-Sp aker, I want to say some-
thing, 

SHRI SANTOSH MOHAN DEV 
(Silchar): We want to Jmow the 
names of -those Members who signed 
the ... (Interruptions) 

SHRI J AGDISH TYTLER: It is not 
only the Members also who signed 
them but, . . (Interrup i ons) 

MR. DEPUTY-SPEAKER: Let him 
mOve thE' substitute motion. 

(I nterruptions) 

SHRI P. VENKATASUBBAIAH: 
Mr. Deputy-Speaker. may I make 
an appeal to Shri Suraj Bhan that 
this. is a matter that concerns the 
dignity of the House, the dignity 
and decorum of the House? Every 
hon. Member of this House must 
uphold the dignity and decorum of 
the House. The HOUSe should not be 
divided on political or some personal 
motives. I would onlv apPeal to him 
not to move t1'!.e subs'titute motion. 
The motion given by me may be paS-
s2d. The motion which I haVe given 
may be passea. (Interrnptions) , 

MR. DEPUTY -SPEAKER: 
SUraj Bhan, please, please. 

( I n terTUptions) 

Mr. 

SHRI SANTOSH MOHAN DEV: 
We want to know the names of the-
M.Ps. who have signed the passes. 

(Interruptions) 

MR. . DEPUTY -SPIEA.KER: Please 
sit down. Mr. Suraj Bhan. 

(Interruptions) 

SHRI GEORGE FERNANDES: Un-
der what rule? I would like to know 
under what rule this motion is being 
moved. (Inten·uptions). 

SHRI JAGDISH TYTLER: I dO not 
know whether yOU Were present in 
the mornng when these pamph}O:~ts 
were thrown and disturbance was 
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created. You must have seen the re-
action from this side. Who were the 
peop e who were practically support-
ing them? It is the Members who 
were sitting here in ~he opposition 
side who are responsible 'for that. 
(Interruptions). That also you should 
take into consideration. 

SHRI GEORGE FERNANDES: All 
facts must be taken into consideration. 
I en~irely agree with the hon. mem-
ber. What is the rule under which 
this motion has come? 

SHRI P VENKATASUBBAIAH: 
They have shouted slogans, they 
have thrown leaflets. According to 
the watch and ward •.. 

SHRI GEORGE FERNANDES: I 
am On my legs, on a point of order. 

MR. DEPUTY -sPEAKER: He is 
giving you information. 

SHRI GEORGE FERNANDES: Be-
~ re the Minister refers us ~o the 
watch and ward, We would like the 
Rouse to concern it elf with certain 
rules. Th!_)n we shall listen to him 
about the wa~ch and ward. What is 
the rule under which this motion has 
been moved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): A point 
'of order has been raised here and the 
·hon. member wants to know under 
what rul ... this i being done. There 
ar provisions in the rules for this 
Eo e to prote~ its dignity and even 
if there are no specific rules there are 
residuary power, available to this 
"Hous and th horr. Speak~ to pr<>-
tect the honour and di.e:nity of his 
House. If wp. arp speaking', all ~he 
t ime saving that democracy shou1d be 
protect~d, the parJiam-=ntary institu-
tion f,nould be prote_cted we (10 not 
-unders+and as to why ~here should be 
~nv objection to pUnish tho "! who 

111'lV committed an offence, in front of 
a 11 the mem ers c:itting here, raising 
tc.chnical noints and not trying ";;0 
-ailow this House to protect its dignity. 

SHRI GEORGE FERNANDES: My 
point of order has not been disposed 
0'1. Under rule 1, there is a List of 
Business. If there is any change ~hat 
is being made in so far as the List of 
Business for the day is cOn!cerned, 
which requires the Government or the 
Minister IOf State for Horne Affairs to 
COme forward with a specific motion 
on which also he has made nO sub-
mission, excepting moving the mo~ion 
and excepting what you have read J 

We have not been told what were the 
slogans they shouted, what were the 
leaflets they threw, wha";; is it that 
thev did, etc. He has nbt told us any 
of these things. Befor.e We corne to 
that motion J assuming there are resi-
dUarv powers. I would like to know 
whe~her the Sneaker has applied his 
mind, whether there hag been a sus-
pension of the rules in so far as they 
pertain tn the Order of Business be-
fore the House and sO on and so forth. 
I would Jikp to haVe clarification on 
this issue from the Chair. It is impor. 
tan~. I am not saying, 'You do not 
br ine: forward a motion J

• I am only 
saving, observo tho rulE'S wh n vou 
brin g' forward a motion. 

MR. DEPUTY-SPEAKER: Are you 
opposing the motion? 

SHRI GEORGE FERNANDES: I 
wi 1 como to th~ motion once yOU 
havo estabJi ed that it is a valid 
moti'Dn. 

MR- EPUTY -SPEAKER: The mo-
tion has been moved and I sha 1 pu~ 
tho motion to the vote of th e Houc:e. 
(Interruptions) . 

PROF. MADHU DANDAVATE 
(Raiapur): There is a substitute 
motion . 

SHRI GEORGE FERNANDES : I 
w an to p .ak on ~he motit~m. 

( I n erruptions ) 

MR. DEPUTY -SPEAKER: On the 
substitute motion, yOU Can sp<:ak. 

HRI GE.ORGE FERNANDES: We 
want to speak on the motion. 
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MR. DEPUTY -SPEAKER: Both the 
motiol1;s are before the House. You 
can speak On the' motion. 

SHRI GEORGE FERNANDES· If 
there is a motion' baiore the House, 
anybody can speak on it. 

MR. DEPUTY -SPEAKER: Let us. 
hear him first. 

SHRl GEORGE FERNANDES: Un-
der which rule has the motion been 
moved? Is it in order? (Interrup-
tions) . 

MR. DEPUTY-SPEAKER: The 
motion is in order. I have already 
ruled. 

SHRI SHIVRAJ V. PATIL: I will 
read ()ut ~he rule. RUle 222 says: 

"A member may, with the consent 
of the Speaker, raise a question in-
volving a breach of privilege either 
of a member or of the House or of 
a Committee thereof." 

There is a breach of privilege of this 
House. A member is raisin'g this 
issue. The rule is there. Even i'i this 
rule is no"; there, the residuary power 
is available to the hon. Speaker. 

SHRI GEORGE FERNANDES: I am 
also on Rule 222 which the Minister 
has nOw pointed out. (Interruptions) 
The hon. Minister of Commerce has 
read Rule 222 wherein it says that the 
Member may wi~h the consent of the 
Speaker-, etc. etc. Then he must pro-
ceed to Rule 223. What does it say? 
It says: . 

"A member wishin'_g to raise a 
question of privilege shall give 
notice in writing to the Secretary-
General before the commencemen~ 
of the sitting On the day the ques-
tion is proposed to be raised. If 
the question is based on a document, 
the notiCe shall be accompanied 
by the document." 

Onl ~he very rUle on which the Mi-
nister relies, there is a procedure laid 

down. So, this maft~r can come to-
morrOw morning. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRr 
BHAG W AT JHA AZAD): I am say-
ing that this is not the first time that 
~he Lok Sabha is doing this. On IS 
occasions before, the Lok Sabha had 
alread¥ sentenced such persons. I am 
saying that on 15 December, they did 
it: on 9th April they did it. This is 
the convention in the :House. I am not 
quoting the rula. This rule is alreadY 
~here. We are dOing it aU the time. 
Therefore there is no question of 
doing anything else. This bas been 
done under the supreme power of the 
House. . 

PROF. MADHU DANDAVATE: 
I am rising on a point of order. You 
have already given your ruling. But 
unfortunately, the Commerce Minister 
came to yOUr help and misguided you. 
(Interruptioos). Mr. Bhagwat Jha' 
.Azad gaVe you ~he correct guidance. 
But in between the Commerce Minis-
ter, unfortunately for yOU tried to mis-
guide you. He . i~ trying to convince 
you that the question 0'£ privilege is 
rai ed. If the qUe~ion of. privilege is' 
raised, since I myself have raised SO 
many privilege issues though they 
haVe been rejected a number of times, 
I can tell yOU that the notice is to be 
given under Rule 223. Thp' consent is 
to be secured under Rule 222 and only 
when the consent is given, ~he ques- . 
tion of prbTi1~gt is raised. Whenl the . 
consent is glVPl1, then the privilege 
motio.n is moved and then the reet of 
thf' procedure follows. It may be that 
if i~ ie: thp. privilege motion, it might 
be pedded upon. then and there oT as' 
Satish Agal'wal did the other day, it 
can be referre~ to tho Privi1e~es Com-, 
mittee. That procedure is different. 
ReaUv ;neaki~g. the bon. Shrt 
Bhagwat Jha A7.ad haS' rightlv poin~ecr 
ctut that ther" aff' 'different ' IinM on 
the basic:; of which the issues afe dealt 
with. J wan.t to point. ,but ':;0 you that 
non,., rtf us on tho side of the opposi-
tion als~') wants that thl!' dimity of the 
HOUse should he violated. We are • 
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one wi~h you. It is not a question of 
the :ruling party Dr the oppDsitiDn. It 
is a questiDn' '0'£ thet dignity 'Of the en-
tire HOUSe right frcm the Prime Minis-
ter tD the Leader 'Of ~he OppDsiticn. 
We stand tDgether: That is cur atti-
tude. TherefDre, in the past, I wculd 
just urge the ' MillIsfer, whenever such 
inciden~s haVe 'Occurred-as SDmeDne 
has rightly said that befDre' the en-
tire HOuse the incident has taken 
place-twc dimensiDns are invclved, 
the sense o.f hearing and the senSe 'Of 
sight. We have seen the incident 
happening and we have also heard the 
slcgans 'ycu mu~ hcld the electiDns in 
Delhi'. That was the slDgan that we 
heard. I tell vCU that cur hearing 
capacity is stili nDrmal. Since we 
heard the slDgan, I would . say that 
even if a right tYPe 'Of thing i ~o be 
dcnle, it must ·be dDne in a right type 
'Of way from the CDrrect fcrum. That 
is cUr attitude. And, therefDre, in the 
pas~ even for a case for which the en-
tife cDuntry is disturbed, ilf anybcdy 
tries tD dD it, n'O d'OUbt the H'Ouse 
ha taken ccgnisance of that. TheY ' 
haVe adopted a resclution and they 
have punished them. Buo:: even while 
d'Oing that Kn'Owing that the mctiva-
tion was not to create hcoliganiS1ll 
but they Were disturbed and were un-
der nrcvccati'On even when an acO:: 'Of 
murder i c'Ommitted, when the matter 
goes tc the court 'Of law. .. (Inten'up-
ticns) . Let me c'Omplete. I ~m 
building up the cas~. . .. (Interrup-
t ioms). Dc nct brush it aside like 
that. I will ccnclude in 'One' minute. 
In the past, we. have .. (Interrup.-
tions). He has qucted 15 instances in 
the past. I agree with Shri Azad . If 
We go. bv the precedents, We shculd 
gc ... (InterruPtic,,)s) 

SHR! BHAGWAT JHA AZAD: In 
1979, when Shri Fernantdes and PrDf. 
Dandavate were 'On this side and we 
were 'on the other side, it had happen-
ed ... 

PROF. MADHU DANDAVATE: I 
never interferred with ycur submis-
siDn. Therefore, I agree with him. 
We ShDUld go by the precedent, and 

the pro cedents very 'Often ShDW tha~,. 
taking note 'Of the m'Otivati'Ont, we have 
always passed a resolutiDn that till 
the rising 'Of the L'Ok Sabha l~ those 
pe'Ople be kept here ... 

(Interruptions) 
That is what we have been doing ... . 

( Interruptions) 

MR. DEPUTY-SPEAKER; I have· 
allOWed him. I will allow all mem- · 
bers. 

SHRI RAJESH PILOT (Bhar.atpur)~ . 

When he says there is no m'OtivatiDn, 
I differ frDm him. 

SHRI GEORGE' FERNANDES: Sir". 
I haVe raised a pDint 'Df 'Order. 

MR. DEPUTY-SPEAKER: r have. 
already ruled 'Out your pDinf. 'Of 'Order. 
I have already said that. YDur pcint 
'Of 'Order is not under disc1.iSsi'On nDW. 
There is nc pDint '0,£ order. 

SHRI GEORGE FERNANDES~ 

What ' is under discussi'On? 

MR. DEPUTY-SPEAKER: The mc 
ti'On, which has been mcved, .is being . 
discussed. 

(Interruptions) 

MR. DEPUTY-SPEAKER: ,The 
substitute mcticn has already been 
mDved. On tha~ he wanted tD gay 
s'Omething. TherefDre, I am all'Owing 
him· it is nct onl the pDint of 'Order. , 

SHRI GEORGE FERNANDES: We 
WDuld liKe to take 'Our submissiDn on 
that also .. (l n terrupticns) 

MR. DEPUTY-SPEAKER: I have . 
ruled 'Out YDur pcint 'Of 'Order. But 1 -
will give ycu an opportuni~y. 

PROF. MADHU DANDAVATE: Sir, .-
bef'Ore the Minister makes the state-
ment at the apprcpTiate stage, r would 
like yDU tD giVe y'OUr ruling whether 
the questi'On 'Of privilege has been. 
raised, dUe nc~ice has been given and 
ycu are treating it as a privneg~ mC-
tiDn m'Oved. 

( Interruptions) 
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SHRI SHRIVRAJ V. PATIL: ... 
-Procedure, allow me to say something, 
which is in the interest 'Of the proce-
dure we are following. I will be sUP-
, ported ... (l nte,rrupfions) He has 
· allowed me. 

MR. DEPUTY -SPEAKER: I will 
'hear everyone. I haVe allowed Shri 
:Shivraj Pa~il. 

SHRI GEORGE FERNANDES: He 
· is making the submission the third 
·time .. , (Interruptions) 

SHRI SHIVRAJ V. PATIL: Let me 
-make my submission. If there is any 
· pOint of order to be raised by the 
-hon. Member let it be raised fully and 
' that pain: 'of order can be decided by 
'the han. Presiding Officer. If it had 
"been made fully, we would have ans-
wered it also fully. Now I am reading 
from Kaul and Shakdher, which is 

'based on decided rulings. It says: 

"Where the matter is of imm~­
' diate nature an'd there is no time 
' for notice being given, the Speaker 
-has permiUed a member to raise a 
<question of privilege without pre-
'vious notice given." 

.. 
"'This is the ruling given by ~his House 
There are 'rulings given by other 

'"Houses also that it is not neceSsary a1-
·ways to giVe notice and. under the 
' some provision of law, it can be done. 

SHR.l RAJESH PILOT: Prof. 
' Dandava~e said there wag no motive. 
If YOU see the time, it happened at the 
arne time-at 12.24 in the IJvk Sabha 

"Clng at 12.2,4 in the Rajya Sabha. It 
was planned. No One can say there 
was no motive. Thev have done it in 

. oth HouseS'. I~ is not in Lok Sabha 
alonf' thev have donie it; thev have 
done- it i~ both L'ok Sabha an'd Rajya 
Rabha, anr! the" hav synchronised 

it""'''' time. - So, the motiVe cannot be 
}-linden, Ther,., was thp. motive ... 
(Interruptions). You cannot say 

-the,re was no motive. 

PROF. MADHU DANDAVATE. I 
said it is a disturban e .. 1 nevel' 'said 
there was no motive. I said there is 
a motive.. (Ilnterruptions). 

SHRr SOMNATH CHATTERJEE 
(Jadavpur): Before it comes in 'the 
House, let USl try to resolve it. We 
want to avoid voting. We do not 
want it. 

MR. DEPUTY·SPEAKER: 
all right. Let Us no~ get 
Everybody is agitated over 
shouJd not haVe happened. 
body is one about it. 

That is 
excited. 
this. It 

Every-

PROF. MADHU DANDAVATE: 
Everybo~y is concerned about not 
holding the elections. 

MR. DEPUTY -SPEAKER: 
not concerned abou~ vOUr 
and all that. 

J: am 
elections 

SHRI SOMNATH CHATTERJEE: 
Sir, so far as the question of the 
House taking s~~rious note of what 
has happened (is concerned, I am not 
gOing into' that. I yield to none in 
maint'aining the dignity and d corum 
of this House and therefore, thl~re is 
no good being lectured by the other 
side that they alone are thl~ r posi-
tory of the dignity and decorum of 
the House. Weare also 'concerned. 
Th'~ point is; ' what is tlhe procedure 
to be followed. Let us no . in au r 
anxiety to do ( something good, t ake 
recou se to a procedure which h a's not 
so far been adopt_d. Therefor e, I 
agree with our Labour Minister that 
in view of the precedents in the 
House, in a matl~r which has hap-
pened in front of '(;he House and the 
Members the elaborate procedurta of 
Chapter XX may not be taken re-
cou rse to It may not be apropt:iate 
but if it is under Rule 222 you cannot 
just .bru~h aside the rules which have 
,been laid down unless one galas to 
Rule 228. But, nobody has referred 
to Rule 228 at all. Therefore, l l=t us 
go into the question as '{JO what is 
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the proper procedure. It has hap-
pened in front of th'~ House before 
the Memb'ars. Therefore, we take 
note of it: and in the e'xerci&e of our 
authority as a House, as an instItu-
tion, we take action in view of t:he 
pre~edent. 

Sacondly, the question which is 
really agitating the Members, at 
least some of Us on this side, is the 
quantum of punishment that has been 
providied. For that I do not know 
whether any consultation, any discu-
ssion has taken place, wh~ther any .. 
body has asked any of us what is 
the proper quantum of !punishment. 
That is why the resistance is coming. 
Why don't you follow the usual 
method? Sir, the quantum of punish-
ment should not be decided upon 
because a particular slogan is raised. 
That 9 what we are saying. (Inter-
,,.uptions). You cannot discuss it with 
any of us on this . side. You decide on 
yourselves as to whatJ would be the 
quantum of punishment and, there-
fore, a substitute. motion is being 
moved. The substitute motion is only 
with regard to the quantum of 
punishment and th'a nature of punsh .. 
ment. 

SHRI SANTOSH MOHAN DEV: 
In the past the culprits had regretted 
but this time they have not . regr~tted. 

: PROF. MADHU DANDAVATE: In 
the pas t they had always consultJed 
us and We had agre'ad. 

SHRI SOMNATH CHATTERJEE': 
You don't even take note of us. You 
thrust upon us suddenly tha{J it is 
the punishment. If you want to get 
it done through your voting. very 
well, get it done. But this is not the 
way. Nobody can say hat theYl alone 
are concerned with the dignity at 
the House. How they are concerned 
about parliamentary democracy we 
know that. Let Us not be taught by 
them about parliamentary demol!racy. 
We know wh is happening in this 
country. 

(l n terruptions) 

MR. 
procedure 

DEPUTY -SPEAKER: 
I am following here 
(Interruptions) . 

The .. 
:s . . . 

SHRI SOMNATH CHATTERJEE: . 
Let tlhere b'a proper discussion and 
let a decision come. We do want it to 
be done by consensus. 

MR. DEPUTY--SPEAKER: "Som-a 
times disturbance is created by a 
visitor ... " 

SHRI .GEORGE FERNANDES: 
What are you reading? 

MR. DEPUTY -SPEAKER: I am 
about the procedure. 

SHRI GEORGE FERNANDES: ' 
What is the book? 

MR. DEPUTY -SPEAKER: Pl'case 
sit down. After hearing me then you 
raise it. You can't stop me from_ 
~aading. 

(Interruptions) . 

SHRI GEORGE FERNANDES: We ' 
want to refer to it. 

MR. DEPUTY-SPEAKER: I say 
tJhese are pracedents and there are · 
proced ures: 

"Sometimes disturbance is creat-
ed by visitors in the Gall~ries in 
the !..ok Sahha. SUch a visitor is 
immediately removed from the 
Gallery by the security and Watch . 
and Ward Staff on duty. 

"At the meeting of Speaklar with 
leaders of Parties and ,Groups in 
Lok Sabha held on 18 February, 
1978, it was agreed that th!a proce-
dure to be followed in the event 
of disturbance created by a visitor 
in the Gallery would be." 

The same procedure we are follow- -
ing noW. 

SHRI GEORGE FERNANDES:: 
What is the procedure? 
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MR. DEPUT¥ -SPEAKER: The 
pro'cedurlc is to make an announce-
ment from the Chair. Now, Mr. Suraj 
Ehan. Do ' you want to speak on the 
'substitute motion. You. please 
speak. 

SHRI GEORGE FERNANDES: We 
want to support it. Do, it properly 
(Interruptions). We want to support 

.it. I do ·not 'know what y9U arc read-
ing from. 

MR. DEPUTY-SPEAKER: Mr. 
Suraj Bhan, you :speak on the substi-
·tute motion. 

P~O:F. ~ADHU mANDA VATE: , 
Sir, we are supporting t'hat proce-

~tiure. 

MR DEPUTY -SPEAKER: He has 
.moved a substitut1c motion. I have 
allowed him to speak. 

. (InterruPtions). 

MR. DEPUTY -SPEAKER: No no . 
. 1 have allowea Mr. Suraj Bhan. He 
has moved a substitute motion. 

(Interruptions) . 

MR. DEPUTY-SPEAKER: I have 
said the :grocedure. I am following. 

SHRI SUNIL MAITRA (Cacutta 
:North East): Mr. Somnath Chatterjee 

has made a submission t·o the Trea-
sury Benches. Are they consid1cring 

. it?· 

MR. DEPUTY,-SPEAKER: That is 
all right, I have finally ruled. I have 
said what procedure we are following. 

NOW, Mr. Suraj Bhan may speak. 
Are you going to speak? I have al-
lowed Mr. Suraj Ehan only Nobody 
else can speak. 

(InterrupUons) 

SHRI GEORGE FERNANDES: I 
'want to speak on the motion. 

PROF. MADHU' DAN DAVATE: 
-Minister does not want to respond to 
the appeal of the opposition-entire 
:opposition. (IntterruPions). 

SHRI SATISH AGARWAL: (Jai-
pur): Just one min~te. 

MR.. DEPUTY -SPEAKER: Do you 
not want him to speak? Please sit 
dO'wn-all of you. Let him speak-
substitute motion, nothing about the 
procedure. 

(InterruPtions) . 

MR.. PEPUTY ... SPEAKER: r am 
not permitting you. No mote d:iscus-
sion <m that. 

(Interruptions) . 

Please do not' record anything. 

SHRI SATISH AGARWAL: On this 
point! may: I ask through you the 
Minister of Parliamentary Affairs 
why the procedure that was adopted 
in the Rajya Sabha of consulting all 
the Members ... (Inter?·uptions). 

MR. DEPUTY -SPEAKER: It is all 
right. We have Our own procedure 
We need not take that procedure 
here. We have got our own pro~t:dure 
with regard to· the Lok Sabha. , 

(InterruPtions) . 

PROF MADHU DANDAVATE: Is 
it their prohlem? It is our proiqlem 
also. 

(Interruptions) . 

MR. DEPUTY,-SPEAKER: You 
are nov permitting him. Permit him 
to' speak. He has put in substitute 
motion. Should he not be given pre-
ference. I . have asked Shri Suraj 
Bhan to speak. 

(Interruptions) . 

SHRI SATISH AGARWAL: The 
Mini'ster of Parliamentary Affairs 
cO'nsulted the Members of the Op-
position in the Rajya -8abha. (Inte'1'-
ruptions) It can be six months. You 
'Could have adopted that procedure, 
Why did you nOt adopt that procedure? 
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MR. pEPUTY'-SPEAKER: We. 
need not follow the procedure :.>f other 
than the Lok Sabha. 

SHRI SAT ISH AGARWAL: You 
S;hould have adopted that procedure. 

MR. DEPUTY SPIEAKER: No. nO. 
It need not be followed. Shri Suraj 
Bhan. 

PROF. MADHU DANDAVATE: 
They will also require our co-opera-
tion. 

SHRr GEORGE FERNANDES: This 
is a two way traffic. They w.ill also 
need Our cooperation. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
ROUSING (SHRI BHISHMA NARAIN 
SINGH): I am not to consult. It is for 
th'C! Speaker. (Interruptions). 

PROF. MADHU DANDAVATE: In 
the Business Advisory Committee 
they will r!~quire OUr co-operation. In 
maintaining the quorum they will 
require OUr cooperatioin. At every 
stage they will nt2ed Our co-opera-
tion. Remember that' and then pro-
ceed. 

MR. DEPUTY-SPEAKER: Shri 
Suraj Bhan. You can speak on your 
substitute motion. 

1 beg to move: 
'''Thls House does no approve the 

slogan shouting and throwing of 
leaflets in th2 ' house to-day by the 
outsiders frorp. . visitors gallery and 
lets them off with warning." 

\3'11T't:~r~ ~ 1 orR" ~ ~ 't1c.IT , 
~(, ~lf~~ ~~ 
~ ~ ~ ~, w ~ q-( m 
~~~~I (~) 

\3'G1elf~ ~ 1 filL. ~m C fOfi ~ 
~~~ ... I (~) 

MR. DEPUTY-SPEAKER: Let 
him move the substitute mot.ion. 

(Interruptions) . 

MR. DEPUTY-SPEAKER: I will 
allow you to speak. Pleasl2, please, I 
will call you. Please sit down. 

MR. DEPUTY -SPEAKER: You talk 
about your substitute motion. Now the 
speech is not required. Why do you 
go into the details of that. Do not 
make political speech here. You 
Slpeak on your substitute motion as 
to what you want. You want to be 
lenient. Do not bring in what' th'2Y 
have said. No, no, I am not going to 
allow. 

SHRI GEORGE 
You said you will 
l~an'll you allow me. 

FERNANDES: 
allow me. Why 

MR. DEPUTY,-SPEAKER: I am 
going to call. you. Let him complete 
it. 

SHRI SURAJ BHAN: There must! 
be som'~ reason for that. 

(Qt,![UTff ) 

MR. DEPUTY-SPEAKER: You 
stick to the motion. I am not going to 
allow. Do not bring any political 
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speech here. I will not allow political 
speeches on this issue. I do not want 
that. 

t.ft ~im;;: ~~ 1(- w at'cfllll\;{ \$ 

~ arrm ~ ~ ~ f'Gfi ~~ \i~ ~ 
~ arR" ~ O.1T ~\JfT ~ ~ 
~~~~~ I • 

SHRI GEORGE FERNANDES: 
You said you: will allow me to spl.=ak 
on the motion. 

SHRI RAJESH PILOT: Sir, I had 
asked for special permis~ion to speak 
on the subject purely because this con-
cerns all of us. They are also com-
menting and they are al 0 saying that 
this concerns all of us . . What :;: want 
to bring to your notice today is that 
this is a planned move. Firstly, we 
would lil~e to know who are the MPs 
who have signed the visitor~' cards? 
F or one reason, we are told that when 
we get a visitor inside Parliament, we 
have got to sign on two registers, one 
on the pass. one on the register when 
he gets a pass; and after this, I would 
like to know who are the Members 
of Parliament who have done it here , 
because I feel that it has been planned 
in a very systematic way. Timing has 
been given, same time in Rajya Sabha 
and same time in Lok Sabha; well, 
they have played it, and it is up to 
them. But what I would request you 
to con ider is this . Today, it is a 
leaflet; omorrow, they will do ;;ome-
thing else, they will jump from there 
on us. So, if we do not take any mea-
sures and we do not become strict, 
and do not take any disciplinary action 
against it, it will become haywire and 
it will become a public platform, not 
this Parliament. I would request you 
and I would request all my senior col-
leagues sitting here, that for this, there 
is nQ controversy and there ,is no dis-
cussion needed, and let us take the 
most serious action on it so that in 
future people realise it. Otherwise, 
today there are four, tomorrow there_ 
will be 'fifty here, and one day we may 
be hardly 50 sitting here and hundred 

people from there will catch hold at 
us, (Interrupticm..s); sometimes, quo .. 
rum is not trere, and we may be ten 
people sitting here So' I would re-. . 
quesl you that We must take the 
strct and most severe action on it. 

~ (1i4I<HUt ~: ~ ~ ~ cnr 
1ffcm fm;r;n ~lf I 

SHRI GEORGE FERNANDES: Sir, 
so far as maintaining the dignity of 
the House is concerned, there are nc 
two views. I do not see why there 
should be so much of heat on this 
question. (Interruptions) There is an 
understanding and there is a unity on 
both sides of the House that the cUgni-
ty of the House should be maintained. 
There are no ~ views. But, sir, the 
question is, are you going to look into 
the r easons that might have prompt-
ed .. ... 

MR·. DEPUTY -SPEAKER: I am not 
concerned about it. I am not concern.-
ed about the reasons. 

SHRI K. MAYATHEVAR (Dindi· 
gul): If you go into the reasons, they 
will be put in the dock. They will 
be in trouble. (Interruptions.) 

MR. DEPUTY -SPEAKER: I ::un not 
concerned with the reasons, the me--
thods and the other things. You ha e 
said the right thing that the dignity 
must be maintained. You should not 
go beyond that. (Interruptions). No. 
Mr. George, you are creating a 
very wrong precedent. I am sorry, 1 
am not allowing you to speak. 
(Interruptions .) 

SHRI GEORGE FERNANDES: Sir, 
you must listen to me. You are taking 
all the ..... . (Interruptions.) 

PROF. MADau DANDAVATE: 
Even when we were in power w were 
not behaving like this .. (Inte'fl't~p-
tions.) 

MR. DEPUTY-SPEAKER: I now put 
the substitute motion moved by Shrf . 
Suraj Bhan to the vote of the House, 
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The question is: 

"This House does not apprOve~ the-' 
Stogan snouting and throwibg of 
leaflets in the House today by- the , , 
outsiders from the Visitorst l aMery 
and lets them off with warnin~ ,"' 

Those who are in favour may; say, 
Ay~ . I 

SOME HON. MEMBERS: Aye. 

- MR. DEPUTY -SPEAKER: Those 
who are against may say, No. 

SEVERAL HON. MEMBERS: No. 

MR. DEPUTY-SPEAKER: I think 
the 'Noes' have it , , .. 

(InteTrupticms.) 

SOME HON. MEMBERS: The 'Ayes' 
have it ... 

PROF. MADHU DA~DAVATE: Sir, 
this is a substitute motion. 

, You have to make 
tions.} 

... (InterTup· 

SHRI' P. VENKATASUBBAIAH: Sir, 
I would request yOU to put the sub-
stitute motion again for the vote , of 
the House. (InterruptiOns.) 

SHR'I SATISH AGARWAL: Sir, you 
put 'the substitute motion moved by 
Shri Suraj Bhan. They said 'Aye. 
They said 'Aye'. 

(In terruptic:m.s . ) 

MR. DEPUTY SPEAKER: I will put 
the substitute motion moved by Shri 
Suraj Bhan! to vote a~ain. 

(Interruptions.) 
.. 

MR! DEPUTY-SPEAKER: Tht;', , ques-
tion is: 

"This House does not approve the 
<Slogan shouting and throwing of 
Ie'aflets in the ' House today by the 

. outsiders from the Visitors' Gallery 
and lets them <>if with , warning." . , 

, MR. , DEPUTY..,SPEAKER:, Those in , 
favour may say. Ay~. 

SOME HUN. MEMBERS: Aye. 

lVlR. DEPUTY -SPEAKE.R,: Those 
against may ' say, No. 

SEVERAL HON. MfEMBERS: No. 

MR. DEPUTY -SPEAKER: I think, 
the' Noes" have it, the 'Noes' have it, 
the substitute motion is .. . . 

SOME HON. MEMBERS: The 
"Ayes" have it. 

MR. DEPUTY-SPEAKER: Let the 
Lobbies be cleared. 

(Interruptions) 

The Lobbies have been cleared. 

The question is: 

"This House does riot approve the 
slogan shouting and throw,ing of 
leaflets in the House today by the 
outsiders from the VisItors' Gallery 
and lets them off with warning." 

The motion W(lS negatived. 

MR. DEPUTY-SPEAKER: Now, I 
put the motion moved by Shri P. Ven-
katasubbaiah to vofe. 

The question is: 

"This House resolves that the 
persons calling themselves Keshar 
Sharma ,san of Shri Tej Ram Shar-
ma, Bhagat ;R,am Gupta son of Shri 
Ram Kumar Gupta, Ani! son of Shri 
P. C. lV,littal, Shyam Lal Garg son of 
Shri ffazari Lal, Maha.bir Singh 
son of Shri Chandagi Ram and 
Havinder Pal Singh son of Shri P. 
P. Singh, who shouted slogans ' nt 
about ,- 12.35 hours today ,from the 
visitors' Gallery and attempted to 
throw some leaflets from there on 
the floor of the House and whom 
the watch and Ward Officer took 
into custody immediately, have 
committed a grave offence and are 
guilty of the contempt of this House. 

This House further resolves that the 
• said ,Keshar Sharma, Bhagat Ram 
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Gupta, Anil, Shyam Lal Gari, Mah -
bir Singh and Ravinder Pal Singh be 
sentenced to simple imprisonment till 
6' p.m. on Wednesday, the 24th March, 
1982, for the aforesaid contempt of the 
House and sent to Central Jail, Tihar, 
New Delhi." 

The motion was adopted. 

(1 nterruptions) 

[At this stage, some hOIl. Member 
left the House.] 

17.55 hr . 

ARCHITECTS . (AMENDMENT) HIll. 

THlE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRlMATI sHEILA KAUL): 
I beg to move: 

"That the Bill to amend the 
Architects Act, 1972, as passed by 
Rajya Sabha, be taken into conside-
ration." 

The Architects Act, 1972, came into 
force on 1st September, 1972, in order 
to protect the title of the Architect. 
In this Act which is to provide for re-
gistration or architects and matters 
connected therewith, Section, 44(3) of 
the Act makes the laying of the Rules 
framed thereunder on the Table of 
both Houses of Parliament obligatory. 
However, the Council of Architecture, 
which has been constituted as per Sec-
tion 3 of the Act is also empowered 
to make regulations with the approval 
Of the Central Government. This does 
not, however, provide for the regula-
tions so made being laid on the Table 
of Parliament. 

The Committee on Subordinate Le-
gislation of the 6th Lok gabha, in its 
Seventh Jteport has recommended 
that like rules, regulations fr:lmed by 
the Subordinate bodies under delegnt-
d powers uthorlsed by the conce!'lled 

ACL~ Parliament also should !Je luiu 
before each HOuse of Parliament and 
ther should be a provision to thi 
effec~ in the relevant Statutes. Like-
wise, there should invariably be pro-
vision in th relevant Statutes for 
publication of regulations to be fre m-
ed thereunder in the Gazette of Judi . 
The Government has accepted the 
recommendations ot the Committ on 
Subordinate Legislation. It is, there-
fore, proP;Osed to amend the Act as 
follows:-

In Section 45 of the Architect Act. 
1 72- 20 of 1972 -

(i) in sub-section (1), after the 
words 'the Central Government', th 
words 'by notification in the Offi-
cial Gazett ' shall be inserted. 

(ii) After Sub-Section (2), t fol-
lowing sub-Section shall be inserted 
namely- '(3) Every regulation mad 
under this Section shall be laid, a 

oon as may be after it is made, b -
fore each House of Parliament, 
while it is in Session for a total 
period of thirty daYS which may be 
comprised in one Session or in two 
or more successive Sessions and if, 
before the expiry of the Session, 
immediately following the Session 
or the successive Sessions aforesaid, 
both House agree in makin~ anY 
modification in the regulation, qr 
both Houses agree that the regula-
tion should not be made, the reiu-
lation shall thereafter have effect 
only in such modified form or be of 
no effect, as the case may be; 0, 
however, that any such modification 
Or annulment shall be without pre-
judice to the validity of anything 
previously done under that regula-
tion." 

The Architects (Amendment) Bill, 
1980 was passed by the Rajya Sabba 
on the 3rd December, 1980. The B~ll 
as passed by the Rajya Sabha was laId 
on the Table of Lok Sabba on 8th 
D.ecember, 1980. The amendments 
contained in the Bill are in consonant' 


